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The grievance of the petitioner is in regard to

the impugned order dated 13,4,1967 uhereby he was declared

unsuitable for proniction to the post of Chief Permanent

Way Inspector in the scale of Fvs,B40~1040, This uas on

tha basis of some advarse confidential entry, "he petitioner

relies upon a communicstion Annexure A-3 uhich says;

"It is clarified.that no adverse entry for the above

pex'iod uere receivad from your cffics for communicating

to tha smployee".

'2. It iSj therefore, clear that the adverse entry was

not cofoniunicstad to the petitioner, "^o adverse entry has

bfesn relied upon or filed along uifch the reply. Hence, we

'y^shall proceed on tha basis that thera yas no advarse entry
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against the petitioner. The petitioner has prayed in this

case for a direction to the respondc^nts to accord him promotion

in accordance uith lau. Hence, this petition is allowed and

the impugned order dated 13,4,1987 declaring him unsuitable

for promotion is hereby quashed. The respondents are directed

to consider his case for promotion and if ha is found fit and

suitable, accord him promotion and consequential benefits

including seniority and monetary benefits flowing from the.

same uithin four months from the date of communication of the

order. No costs.
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